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[Shri D. C. Sharma] 
missions abrol¥i. Some of them have 
also criticised the formation of the 
delegations which we have sent to the 
United Nations; and one Member has 
gone so far as to say that some of 
the Members of the delegations have 
not been educated. 

Shri Indrajit Gupta: "Educated" 
means educated in that field. 

Shri D. C. Sharma: It has also been 
said that our propaganda has not 
beert all that is claimed to be and 
that it requires improvement. 

]. think before I proceed with the 
other problems that have been posed 
in thi\ debate I would like to say 
sometliing about the foreign missions, 
about our delegations and also about 
our foreign publicity abroad. I do 
not think I have visited as many 
countries as s~me of my friends have 
visited. But I have also been to some 
01 the countries of the world, and I 
can say without fear of contradiction 
t.'lat our foreign ml$Slons abroad, 
within the firtancial limits at their 
dISPosal, are giVIng an excellent 
account of themselves. And the heads 
of our missions and the personnel of 

. our missions in almost all the great 
countries of the world are such as 
command not only the respect of 
their own countrymen but also the 
conftdence of the people amongst 
whom they work. I believe our 
foreign policy would have been a very 
very tame affair if our foreign mis-
sions had not given a vety good 
account of themselves. After all, the 
enunciation of the foreign policy 
rests with Delhi; but the implemen-
tation of that policy rests with those 
missions, and I believe that imple-
mentation is as important as enuncia-
tion. Taking that in view, I would 
say that our foreign missions abroad 
have served their country very well, 
they have been doing a verv good 
iob, and as we gain more experience, 
as we have more wealth and mOTe 

money I think our foreign mlSslons 
will also gain in strength and other 
things. 

Now, Sir, so far as the delegations 
to the United Nations are concerned, 
I am surprised to hear something 
uncharitable said about them. It is 
because I have found the heads of so 
many States coming to Delhi and giv-
ing high words of prais~ to the diplo-
matic activities indulged in by our 
foreign delegations to the U.N. Only 
during the last session the President 
of Argentina came to our country, 
and it was in the Central Hall of this 
very Parliament that he said that he 
was simply amazed to see the diplo-
matic functioning of our delegations 
at the U.N., that the kind of function-
ing is such as would do credit to any 
country which has been independent 
for a number of years and which has 
had experience of foreign affairs for 
a long time. 

Sbrl Harl Vishnu Kamath: My 
friend should lead a delegation to the 
U.N. next time. 

Mr. Deputy-Speaker: The hon. 
Member may continue his speech on 
Monday. Now we will proceed to the 
half-an-hour discussion. 

18 hrs. 

HOOGHLY PILOTS' STRlKE* 

Shrllnc1rajlt Gupta (Calcutta-South 
West): Mr. Deputy-Speaker, this crisis 
which is gripping the Calcutta port 
is still continuing and I have raised 
<this discussion in the hope that it may 
assist in bringing about an early 
solution and settlement. A statement 
was laid in response to a Calling 
Attention Notice the other day, on 
the 3rd of May. I wish just to make 
a few points regarding that statement 
on the lines of which, I find, su bse-
quent statements have been issued 
b" th· Chairman of the Calcutta Port 

------------------------------------------Half-an-Hour Discussion. 
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Commissioners and al90 have appear-
ed in the press. Because, it is my 
contention that these statements are 
hampering a settlement due to the 
fact that the real issues are being 
clouded and confused unnecessarily. 
The matter is simple in my opinion 
and could be settled. 

The old Bengal Pilot service, as is 
well known, was for many many 
years under the Government of India 
and the State Government. It was 
not under the Calcutta Port Commis-
sioners. Never have we heard that 
because it was not under the Calcutta 
Port Commissioners, the work of the 
pilots in navigating ships on the 
Hooghly was ever prejudiced in any 
way. That has worked for years to-
gether. In 1948, this service was 
transferred from the Government to 
the Calcutta Port Commissioners. The 
crux of the point at the moment is, 
what was ,the basis on which these 
pilots agreed to go over from govern-
ment service to the Calcutta Port 
Commissioners. It was only when 
they were satisfied on certain points 
that ,they agreed. Otherwise, there 
was no power which could compel 
them. That is embodied in what has 
been referred to from the beginning 
of this controversy as this assurance. 
You can calI it what you like. That is 
the assurance was given to them in 
1948 by the then Chairman of Port 
Commissioners. I know the existence 
of that assurance was first of alI very 
doggedly denied, that no such thing 
had been given no such record exist-
ed,nothing w";; there in the files of 
the Port Commissioners and no such 
assurance could eve!' have been given. 
Then, they came to the second posi-
tion, that even if it had been given, 
it could not be binding for all time 
to come. etc. etc. Now, the position 
has changed somewhat, I am having 
to go fast. Otherwise, I would have 
cited quite a lot of facts. Now it is 
accept"d because the pilots ultimately 
produced the document. Th" present 
Chairman, I do not blame him very 
much because he is a new incumbent 
to this post, r do not know who is 

advising him-I do actually know-
I am afraid he is just having to trot 
out history of which he has no first-
hand knowledge, himself. He cannot 
have any because he has just taken 
over. This document has been pro-
duced. Nobody now has the caurage 
to say that it is a forgery Or a wrcng 
document or something. We must 
remember we are dealing with Pilot 
officers who are in the range of 
emoluments running into Rs. {!OOO. 
They are not just ordinary people. 
As regards their skill and high techni-
cal proficiency required of them, 
everybody knows what the position 
is. The present President or Chair-
man of their association is a gentle-
man who has worked for 29 years in 
the port as a pilot. He is one of the 
most highly skil!ed and experienced 
of those men. Are these the sort of 
officers who just for the sake of an 
imaginary whim would resort to 
steps like that? 

Now, an assurance was gIven. If 
the Minister likes, I am prepared to 
show him a photostat copy. 

The Minister of Transport aDd 
Communications (Shri JagjivaD Ram): 
I have got a copy. 

Shri Indrajit Gupta: There it has 
been clearly stated that the terms 
which had been suggested by the 
pilots as the condition. for th2ir 
transfer included the following-! am 
compelled to read this; otherwise the 
issUe will never be clarified-

"Alterations in their terms and' 
conditions of service, when cnce 
settled, shall not be made so as 
to adversely affect the th?n exist-
inE( incumbents, Any general or 
all-round reductions in P,y, 
emoluments, allowances. privileges 
etc. affecting all services under 
the Port Commissioners shall be 
so effected as to bear on all ser-
vices proportionately so as to 
leave the relative position of the 
pilot services vts··n-vis the L't: \1:'_" 
services the S1me as it was before 
such reductions". 
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[Shri Indrajit Gupta] 
Similarly, as regards increases-it· has 
been said in the same paragraph-
these should be so effected as to leave 
the relative position of the pilot 
servicf:s unaffected. That is to say-
this is what I understand this to mean 
in plain language-that the differen-
tials whioh exist between their pay 
and emoluments when they were 
transf:rred to the Port Commissioners 
vis-a-vis the officers of the other 
marine services, would be main-
tained. 

Shri Jagjivan Ram: Will the hon. 
Member kindly read the heading of 
the minute which he has got? 

Shri Indrajit Gupta: 
me~randum which was 
by them. 

This is a 
submitted 

Shri Jagjivan RaD:i: I am referring 
to the heading of the photostat copy. 

Shri Indrajit Gupta: I have not got 
the heading. 

Shri Jagjivan Ram: That is very 
important. 

Shrl Indrajit Gupta: 'Very impor-
tant' means that a story is being put 
out that this is not a correct docu-
ment. 

The Chairman of the Port Commis-
sioners, in the meeting with the rep-
re3entativel< of the Hoogbly Pilot 
S.ervice Association on the 7th April 
was asked by the Port Pilotage 0ftI.-
eer: 

"Does the Chairman believe 
that 40 well-placed officers would 
re30rt to sending forged or suspi-
cious documents" ..... . 

this is from the minutes. The Chair-
man says: 

"Yes, I have told the PPO, and 
I would repeat, that I could never 
believe a body of officials like 
tnat would resort to submitting 
forged documents". 

He then patiently examined the 
documents and said that he would. 
study them in greater detail etc. 

My point is this. What have 
quoted had been itemised as '4K' in. 
their memorandum. When the minute 
was signed by the Chairman, it was 
stated: 

"Item 4K-this was accepted in 
principl1!". 

I would like to· know this. If it was: 
not accepted, what was ij!.ere forcing 
these people to come over to the-
Calcutta Port Commissioners? They 
came on the basis of this assurance 
only. Now there is a story being put. 
out in the press to influence the 'Pub-
lic, as though suddenly after so many' 
years they have taken it into their 
head to start SDme agitation about 
something. But the facts of the mat-
ter are that within three years or 
this assurance being given, in 1951, it: 
was violated straight off by the Cal-
cutta Port Commissioners who revis-
ed the pay scales of all the other 
marine services; set up a cDmmittee-
to do that, excluded the pilots alone 
from that, did not even consult them. 
Even at that stage itself the pilots 
wDuld have been morally justified in. 
resigning, in 1951, because the assu-· 
ranee given in 1948 had been violated 
within three years. But they did not 
do anything of the kind. They did 
not take such a step at that time. In 
fact, from 1951 to 1962, they have 
\x>en properly, through proper chan-
nel, putting up their grievances on 
these points and representing the 
matter. It is not something which. 
has developed ovemight-sudden1,.. 

The position now is this. Though 
in their memorandum they said that 
pay, emoluments, allowances, prIVI-
leges etc. all should' be maintained,. 
what is the posihion of the pilots to-
day? This is important to note since-
this dispute began recently. They 
have even gone so far as to say that 
they are preparoo to interpret thia 
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thiDa as referring only to basic pay, 
because they say, 'We are prepared to 
accept that officers of other mariDe 
services doing different types of work 
may have different types of emolu-
nlents by way of aHowances, special 
,allowances and things like that. We 
'do not want all that to be dragged 
in. But at least as respects the basic 
salaries, that assurance which was 
given that the differentials would be 
maitained, should be maintained'. 

I am very keen on this point because 
it should not be put out in the press 
and publicly that they are behaving 
ill a very unreasonable manner. But 
the Chairman has issued a statement 
in Calcutta yesterday, printed in to-
day's Statesman, in which he has used 
language with which we are very 
familiar, which we saw at the time of 
the Central Governmen,t employees' 
strike too, though, I think, on second 
thoughts, everyone realises this policy 
does not necessarily pay: 

"We do not propose to open the 
door for neg'otiations which has 
been shut by the pilots them-
selves," 

I am here to suggest that it has not 
been shut by them. The door is 
open, and they are prepared, and they 
have S'8id it through their association 
that if there is any reason because of 
which the Government Or the Port 
COmmissioners find it impossible or 
impracticable or difficult to adhere to 
the assurance given, whatever the 
reason may be, that they are prepared, 
Without asking for' one nalla paisa 
increase in their existing emoluments, 
to return to w'ork, provided they are 
allowed to go back to Government 
service. They do not want to work 
under the Calcutta Port Commissioners 
fOr the simple reason that their 
experience during these ten yearS 
has taught them that the Calcutta 
Port Commiss oners--to put it I 
Would not say mildly-h-ave been 
playing ducks and drakes with them. 
They want to go back, and they do 

not want a single 714l1a paisa extra. 
What is the difficulty? 

In spite of the publicity that s!llp. 
are movmg and so on, I th.nk we 
know that nothing much will happea 
like that. Some ships may move but 
some ships will also run aground if. 
inexperienced people are employed, 
an d you cannot train these pilots 
overnight to navigate on the Hooghly. 
I would submit that in order to sup-
press the,r demands, a certain very 
risky step is also being taken. If one 
of these ships Tuns aground in the 
wrong place, I do not know, some 
very serious consequences will fo.IQW 
for the p'ort. So, whether you arc 
going to proceed on that line or. 
whether you are going to say that 
the dOor to negotiation is open if, I 
believe, the responslb .lity Ilf the Port 
authorities and the Government, 
because the only point I find whic..~ 
the Minister or Shipping said in his 
statement the other day on this 
demand at the pilots that they are 
prepared to go back to the Govern-
ment without a s'ngle pie increase 
was that it could not be done because 
they had been tranferred to the 
Calcutta Port Commissioners by 8.'1 
Act, and they would have to bring in 
a new Act. If you have to bring in a 
new Act, do it, what is the difficulty? 
Let it take six months but would you 
be prepared to do that if the pilots 
say that if yOU g've an assurance 
that legislation would be introduced 
even if it takes six months ,to do it. 
they would go back to work within 
twelve hours and work normally? I' 
do not understand what the attitude· 
i. that this deadlock sh'ould continue. 
·becaUSe here an amazing shtement hk'. 
·been made-it seems I am amus'ng the 
Ministers very much. The Chairman. 
is saying that according to his inter-· 
pretation of the pilots' last communi-
cation to him, they now bid most 
emphasis on pay 'ncrease and did 
not mention anything about the 
pilot service being reverted to the 
Union Government. I say it w'th full 
sense of responsibility th'lt this is a, 
gross distortion of the pelots' stand. 
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[Shri Indrajit Gup.,ta] 
If ou want to test their bona fides, 
why do you not agree to their rever-
sion? Then they will be exposed 
before the public. They will ,0 back 
tomorrow, I am telling y'ou, wltnout'a 
single pie increase provided you give 
them the assurance that they will be 
taken back in Government service and 
not kept under the Calcutta POTt 
'Comm:ssioners, however long a time 
you take to bring the legislation, 

But what happened instead? First, 
the Lokur Committee is trotted out 
it made it quite clear that it was not 
within its terms of reference at all 
to go into that question whether an 
assurance had been given or not. 'I'Ile 
-Guha ~oy Committee, ,the report of 
"!bich is here with me, took the 
~idence of the Port Commissioners 
who said that they knew nothing 
about the assurance. So, Guha Roy 
has said that he could not say anything 
when the Chairman himself said that 
he knew nothing about the assurance, 
Then he says at the end that even it 
it be said that Shri N, M. Ayyar did 
give the assurance, the assurance on 
which they base their claim, such an 
assurance is far from being legally 
'b nding on the Commissioners and the 
Pilot Service AsS'ociatien can hardly 
base its claim 'on it. I want to know 
who is responsible br this? Why 
were they not told at that time that 
it would not be legally binding? If 
they had been told, they would not 
have ag~eed. 

Therefore I submit that the position 
is now becoming so er'tical that I do 
not think the strike, if you call it a 
strike, can be broken by these means 
that are being employed. In fact, 
further damage will be done to this 
port if all sorts of inexperienced 
people are br'ought along, or some of 
'these people aTe forced to go in for 
this thing. 

An excuse is being trotted out that 
the Assistant Harbour Masters are 
als:> saying that they must be given an 
increase, and therefore there would 

be terrib'e repercussion on the marine 
services if this demand is conced~d. 
But in that case, why not separte the 
Pilots from the other Marine Services 
in terms of the assurance? What was 
offered to them by the special sub-
committee? 

I will talk about senior p:lots. They 
get Rs. 14001- . . • 

Mr. Deputy-Speaker: The hon., 
Member must conclude because 4 
other Members have given notice. 

Shri IndraJit Gupta: They were 
getting Rs. 1400 basic salary plus an 
average of Rs. 600 as night 
allowance; that is, Rs. 20001-. Now 
they have been offered Rs. 1400 plus 
Rs. 450 only as consolidated salary; 
that is Rs. 1850 which is what the 
Assistant Harbour Masters are be'ng 
given as an increase. Let them have 
an increase, we' do not mind. But 
then this parity is a violation of the 
assurance to the Pilots. 

If you do not like the assurance 
then state it clearly. Give them also 
freed:om to go away. They want to 
continue to work. Therefore, I win 
only say that th's crisis is too serious 
to be dealt with only by securing 
debating points over each other. ,We 
want something to be done within a 
day 'or two so that the matter can be 
setUed. 

Shri Bari Vishnu Kamatb 
(Hoshanglibad) : I will ask only one 
question, I want to know the latest 
position with regard to the strike, 
particularly in regard to the fo:lo..,.ing 
matters: The nature of talks which 
have been held SO far between ~he 
Government, On the one hand ana. 
other organisation on the other. ' With 
whom were the talks held and on 
what particular aspects of the matter? 
Further, inasmuch according to press 
reports, the Hooghly Pilots' Association 
has categorically stated that the junior 
Minister, Shri Raj Bahadur, made a 
statement in Parliament without eVeD 
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Dr. Melkote (Hyderabad): I wanl 
to put one question. 

considering' the communications sent 
by them to the Government of India. 
1 would like to know which demands 
and grievances of the Pilot3, Govern-
ment considers impossible of 
consideration or approval. 

Shri S. C. Samanta (Tamluk): Tht: 
statement that was laid on the Table 
of the House on 30th April last says 
that their main grievance is that their 
emoluments and avenues of promo-
tion are n'ot On a par with those of 
their counterparts in the cadre of 
Assistant Harbour Masters. Now, 1 
hear that their grievance is other-
wise. They want their services to be 
transfeFred to the Centre. 

Mr. Deputy-Speaker: You ought to 
put a question. 

Shri S. C. Samanta: May 1 know 
what is the difficulty in transferring 
their services to the Central Govern-
ment and why their services were 
transferred to the Port Commis-
sioners? 

Shri B. K. Das (Contai): 1 want to 
know whether at any time the 
assurance about which We are talking 
was brought before the Government 
and whether, before this, Government 
took any decision on that matter or 
whether the sub-committee ap!iointed 
under the chairmanship of the Vice-
Chairman of the Port Commissioners 
also took into consideration this 
assurance and what was the decision 
of the Government or the Vlce-
Chairman's committee? 

Shrimati Renu Chakravartty 
(Barrackpore): As has been stated in 
the statement itself, is it a fact that 
the Pilots claimed-and the fact 
seems to be borne out by the reports 
in the Press--that their position vis-a 
vis the other marine services in the 
port has rad:caUy deteriorated since 
1948 and that it is contrary to a 
specific assurance given by Mr. Ayyar. 
They go on to say that the new 
Chairman has turned it d'own. If that 
is so, why has he not accepted this 
small demand of the pilots? 
539 (Ai) LSD-7. 

Mr. Deputy.8peaker: He must have 
given notice. 

The Minister of Shipping in the 
Ministry of Tr8llSJlOl't and CODmluni· 
cations (Shri Raj Babadur): Mr. 
Deputy-Speaker, Sir, my friend, Shri 
lndrajit Gupta has stated that this is 
a very simple matter and can very 
easily be sOlved. He said the imple-
mentation 'of the assurance is simple. 
Perhaps, he means to imply that the 
transfer back of theSe pilots to the 
Central Government service is also not 
difficult. An Act can be passed .by 
this House and this could be done. 1 
wish aU these things were as., simple 
as he imagines them to be. But, they 
are not. 

He has based his main rgument 
on the assurance alleged to have been 
given by the then Chairman Shri 
N. M. Ayyar. My worthy seni'or 
colleague very rightly and aptly 
wanted to know that is the heading or 
the title given to that assu;llllce? I 
may read out the title 'Of the minutes 
that were sent along with a letter 
which was supposed to contain this 
assurance: 

"Mnutes of the informal dis-
cussions of' the representatives 'Of 
the Indian Members of the 
Bengal Pilot Service, peld on the 
23rd January, 1948." 

The minutes were supposed to have 
been forwarded under a letter dated 
the 27th January, 1948. 1 shall be 
brief. 

Shri Indrajit Gupta: Is it signed at 
the bottom by Shri Ayyar or not? 

Shri Raj Bahadur: He seems to be 
the under the impression that we 3re 
doubting the bona fides and hold that 
it is a forged document. We have 
never said so. That is not the basis 
of the cases of the Port Commissioners. 
In fact what they have said has !lee,. 
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[Shri Raj Bahadur] 
fully examined by Justice Guha Roy 
and I shall quote one or two sentences 
from his report on page 62 and follow-
ing pages-

"It is further the contention of 
the Port Commissioners that even 
on the assumption that such an 
assurance was given by the Chair-
man to the Association, it could 
not bind the Commissioners, 
because under Sections 32 and 34 
'of the Calcutta Port Act all ques-
tions relating to the service of 
Class I Oflit:ers of the Port, i.e. 
oOffioers of the Port, i.e. Officers 
on scales of pay the maximum of 
whicil is Rs. 1,000 or above could 
only be decided by the Commis-
sioiters in a meeting subject to the 
approval of the Central Govern-
ment 
So, the Chairman himself was not 

competent (Inte7TUptions.) 

Sbri Indrajit Gupta: Why did they 
not inform the Pilots that the Com-
missioners do not approve? 

Shti Raj Babadur: 1 will give a 
little backgI'ound. The document 

. Uself says that these are merely 
minutes of an informal discussion. 
Shri Guha Roy also refers to this fact. 
So, it is obvious that what the 
Chairman was doing was merely to 
negotiate th~ terms and conditi'ons of 
the shervice with the representat'ves 
of the pilots. After this informal 
meeting of January 23rd the minutes 
of which were pas~ed on to the pi'ots. 
the real formal meeting wa. held 
lmder the chairmanship of the then 
Secretarv to the Transport Ministry 
Stlri Sukthankar at that time on th~ 
15th anti 16th March. At that meetin/! 
the foll'owin~ were present: !'thri 
Sukthankal". Shi-i N M. Ayv1lr and 
other top-ranking officers of the Port 
and 12 pilot officer. including the 
present port pilot office,. Shri B. S. 
Pavry and Mr. B. K. Rozdon. an office 
bearer of the Hooghly Pilots' Associa-
tion. All the terms and conditions on 
which they were being taken over 

were explained to them and the 
previous discussions were also pre-
sumbaly taken into account. All 
these 12 pilots accepted the terms and 
conditions given by the Government 
fOr the transfer and signified their 
consent. Mr. Pavry signed that pal"ti-
cular· document on behalf af the 
pilots. The document was given to 
them on the 15th and since they 
wanted time to study they were given 
one day and they returned to the 
meeting on the 16th March. The 
officers present 'on the 16th stated 
that "the terms were acceptable to 
them and that they would be wi:ling 
to work under the Commissioner on 
these terms. They raised certain 
minor points and Shri Sukthankar 
promised to have them examined." 
That is how Mr. Pavry writes: 

"I agree that the above is a correct 
record 'Of the conclusions reached at 
the meeting . . 

So much is being made of that 
assurance of Shri N. M. Ayyar. What 
was that assurance? All those m;nutes 
sent by him were simply the result of 
informal discussions or exploratory 
discussions and negotiations between 
the pilots and the Port authorities. 

Shri Indrajit Gupta: What were the 
final terms? 

Shri Raj Bahadur: They give the 
details of the allowances and emolu-
ments and other things in the minutes 
of the meeting of March 15th and 16th 

Sbri Indrajit Gupta: Nothing about 
the d 'fferen ti:als? 

Shri Raj Bahadur: Nothi:ng: There 
is no question. If there was anything 
given by way of an assurances in that 
informal meeting, Shri Ayyar on the 
one hand as the author of the 
assurance and the others 'lamely. 
The pilots on the other hand who were 
the recipients of the assurance would 
have most certainly raised it at the 
formal meeting on March Uth and 
16th. 
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What is the position today? Out of 
the lot that have now resigned-we 
regret very much that they have 
resigned-how many are the people 
who belong to the pre-1948 period? 
Hardly two or three. All the rest 
have been recruited by the Port 
Comm'ssioners on new terms. So, 
how do they stand? It is said it is 
very simple. Shri Gupta asked why 
n'ot give them the differential in 
emoluments demanded by them. The 
question is, Differential On what 
basis? All the points have been 
exam'ned in detail and I do not want 
to repeat all that has been statf'd in 
the past; because that will mean 
taking much time of the House which 
I do not want to. 

But the fact of the matter is this. 
If you want to compare the difficulties. 
the ard'ousness and the delicate nature 
of the wOTk which is carried out by 
the pilots or by the Assistant Harbour 
Masters. it w:U be very difficult to 
say which is les. difficult and which is 
more difficult. The only thing is, 
the Assistant Harbour Masters have 
got to take the vessel in a portion of 
the channel where there is congestion. 
where there are a large numbe:- of 
ships waiting. On the other hand. 
the pilots have got to work for longer 
periods. but the channel through 
which they go-I mentioned all ihis in 
the statement-is much less congested 
and there are fewer ships there. Their 
wOTk is spread 'over a larger number 
of hours. In case of the Asstt. 
Harbour Masters it requires all the 
concentrated energy. attention. <kill 
and efficiency to take the ship from 
Garden Reach to the dock and back 
from th@ dock to the Garden R .. ach. 
In the case of the uil'ots it takes :l 

much longer period of wOTk. So, it 
is difficult to sav that this work is 
superior or that ' work is superior. 

The whole work is like that of a 
machine. There are so many parts 
and components. Each part is im-
portant. To compare one with the 

other and say this is more important 
than the other and so on is odious. 
If one fails the other fails. I would 
n'ot therefore, like to go into this 
question of comparisons, because 
comparisons will be odious. The 
question of differential will arise only 
if you say that the pilots' work is 
much more arduous or that this is 
much more difficult and delicate than 
the other. B':!.t that is not so. 

I would ask my hon. friends one 
question . Will they advise-the 
Assistant Har·bour Masters are equally 
zealous of their position, and are 
equally zealous 'Of their rights and • 
about their interests, and they also say 
that they have been very ~ly 

treated because in a way they are 
now being put on a par with these 
pilots-that we should let down there 
Asstt. Harbour Masters Or should 
a llow the feelings of the Assistant 
Harbour Maste'rs to be ign'Ored? 
Therefore, let the matter be not 
considered On that level. Shri Guha 
Roy has completely examined the 
whole question. 

They raised the objection first of 
all. in 1954-55. Immediately to 
satisfy them, Mr. Lokur was app'Ointed 
to enquire. That did not satisfy 
them. We then ap1'Ointed Sll'ri Guha 
Roy. All this happened. I do not 
think I need go further into the ques-
tion of the assurance. But' I should 
like to go int'O the other point that 
has been made. 

Shrl Nath Pal (Rajapur): Come to 
the means . of settling it. 

Shri Raj Bahadur: That is what J 
am coming to. Shri Indrajit Gupta 
has read out something from the 
Statesman and said that the ChaIr-
man, Port Commissioners' has told 
them that the door for negotiation 
has been shut. What has been the 
background? I think I should simul-
taneously answer the question put by 
Shri Hari Vishnu Kamath who asked, 
"Who has talked to them and what 
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has been the talk?" To begin with, 
they came to me and said that 
they would either like to be trans-
ferred to the CentTal Government or 
granted a differential Or they would 
work without taking any emolument, 
any salary or any pay. That was 
their first stand. Then, it was difficult, 
almost impossible, to grant them the 
differential as such in the light of 
the report of enquiries, the findings 
by the enquiry committee and in the 
light of the feelings and claims and 
counter_claims of the other services. 
We accordingly told them so. l'heb 

• tileY said, ''The do not press the q ues-
tion of increase in emoluments and 
said, "transfer Us back to the Central 
Government." This was the second 
stand of theirs. Then my senior 
colleague issued an appeal to them 
telling them that this is too serious a 
matter. "This has not only upset the 
operations in the Port of Calcutta but 
this has seriously affected the economy 
of the country. Please come back to 
work." But what was the reply? The 
reply is that they are prepared to go 
back to w'ork if an assurance is given 
that the assurance of 194!t is imple-
mented. It is the same old question 
of assurance. What does it mean? 
That assurance has got two parts: 
either the differential or taking back 
to the CentTal Government service. 
One does not know where one stands, 
by constantly reviewing the stand 
taken by the pilots. So, the first 
thing is, let us not stand on prestige. 
Let us not stand on any false notion, 
standing this way or that way. Let 
us realise the difficulty that it is im-
possible to consider the question of 
differentials in these circumstances. 

You said, ''Why not come forward 
with a Bill here and have another 
Act?" But that is also not possible, 
because in Bombay the pilots are in 
the Marine Services. In lI/fadras they 
are 90 and ali over the world, they 
are so. What is the justification ~for 
theBe pilots to be excluded from the 
Port Commissioner's Marine Services? 

(lnteTTUptions). These are facts of 
history. Can they be repeated and 
brought back like that? Akbar cannot 
come back to live again. He is dead 
long since. Much water has flowed 
down the Hooghly since 1948. We 
have got to take note of the need of 
the port and the efficient organisation 
of the port. 

A step was taken by the p-redecessor 
of this House-the Constituent 
Assembly (Legislative)-:n 1948. I 
do not· know what has happened to 
justify that that step should now be 
revised and annulled. With what 
argument shall We come forward here 
to the House and say, ''Please revise 
yOUT decision and take a new stand; 
allow these pilots to be transferred 
back"? We have not got any argument. 

Apart from these two fundamental 
quesitons, if there is anything which 
we can do to satisfy the sentiments, 
the feelings or the prestige of the 
pilots, we are prepared to do that. 
The door is not shut. The door is 
shut because these two impossible 
questions are taken up. If We take 
the question of differentials and if we 
please them, we displease the whole 
lot of the other Marine Services. The 
door is shut because we cannot con-
seder these two things. Independent 
of thes; two things, we are prepared 
to consider any other thing. 

I think I have incidentally replied 
to the questions put by Shri Samanta 
and Shri Das. 

Mr. Deputy-Speaker: The discus-
sion is over. 

Shri Indrajit Gupta: May I put a 
question? 

The Deputy-Speaker: The rules do 
not permit. 

Shri Nath Pai: The rules are sub-
ject to your interp-retation. 
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Shri Indrajit Gupta: The hon. 
Klnister read out about that Sukthan-
tar meeting. The date was March, 
1948. In that meeting were the pilots 
fold that the assurance to which 
unofficially the Chairman had agreed 
at the p~evious informal meet"ng no 
longer holds? 

shii Raj Bahadur: May I put a 
counter-question? Will it not be 
presumed that all that the pilots had 
to say about their case must have 
been said at that meeting? How can 

you presume otherwise? The pilots, 
wh"o He so zealous of their interests, 
must have definitely said, "Your 
Chairman has informally agreed to do 
this or that" . . .• 

Mr. Depaty-Speaker: The discus-
sion is over. The House stands 
adjourned till 11 A.M. on Monday. 

18.33 hrs. 

The Lok Sabha then adjourned tin 
Eleven of the Clock on Monday, May 
14, 1962jVaiSakhlt 24, 1884 (Sitka) • 

• 


